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CONVICTION OF MEMBERS

MR. DEPUTY-SPFEAKER: I have
‘to inform the House that I have re-
<eived the following telegram dated
the 17th April, 1974, from the Superin-
tendent of Police. Bhopal, addressed
40 the Speaker, Lok Sabha:—

“Chief  Judicial Magistrate,
Bhaopel, intimateg in writing that
Sarvashri Atal Bihari Vajpayee and
B. 8 Chowhan, Members, Lok
Sabha, have been convicteg on ad-
mission under section 188 IPC and
gentenced to imprisonment till the
T:i:.i of the Court on 16th April,
1

PUBLIC ACCOUNTS COMMITTEE
"HUNDEREDp AND TWENTY-SECOND REPORT

SHRI JYOTIRMOY BOSU
(Diamond Harbour): I beg to present
‘the Hundreg and Twenty-second Re-
port of the Public Accounts Commit-
tee on Report of the Comptroller and
Auditor General of India for the year
1871-72—Union Government (Posts
and Telegraphs).

ELECTIONS TO COMMITTEES
(i) CENTRAL SiLK BOARD

THE DEPUTY MINISTER IN THE
‘MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARI): I beg to move:

“That in pursuance of sub-section
(3) (c) of Section 4 of the Central Silk
Board Act, 1948, the members uf this
House do proceeg tog elect, in such man-
ner as the Speaker may dircct, four
memberg from among themselves to
#erve as members of the Centra) Silk
Board, for the next term comencing
from the 39h June, 1974, subject to

the otber provisions of the said Act.”
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MR. DBPUTY-SPEAKER. The
question is:

“That in pursuance of sub-section
(3)(¢) of Section 4 of the Central
Silk Board Act, 1848, the members
of this House do proceed to elect,
in such manner as the Speaker may
direct, four members from among
themselves to serve as members of
the Central Silk Board, for the
next term commencing from the
29th June, 1874, gsubject to the other
provisions of the said Act.”

The motion was adopted.

Q) Joint CoMMaTTEE ON OfFICES
oF ProrFiT
SHRI PATTABHI RAMA RAO
(Rajamundry): I beg to move:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do elect two members of Rajya
Sabha according to the principle of
proportional  representation by
means of the single transferable
vote, to the Joint Committee on
Offices of Profit in the vacancies
caused by the retirement of
Sarvashri S. A, Khaja Mohideen
and Sanda Narayanappa from
Rajya Sabha and do communicate
to this House the names of the
members so appointed by Raiya
Sabha to the Joint Committee.”

MR. DEPUTY-SPEAKER. The

question is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do elect two members of Rajya
Sabha according to the principle of
proportional  representation by
means of the single trasferable
vote, o the Joint Commitiee on
Offices of Profit in the vacancies
caused by the retirement of



